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Respondents

OR D £ R

(Order)

(Wr Justice D«• L. Mehta* \/C(3)

The laarnsd for the respondents submitted
,4

that the CAT, Principal Bench gave a decision

f

in a similar case in favour of the employee and

held that the age of superannuation should be

sixty years* Houewsr, an S.L.P. uas submitted

before the Hon'ble Supreme Court which had been

Contd••*2



admitted and the operation of the. order was stayed.

2» In the light of the judgement of the Tribunal

and stay order issued by the Hon'ble Supreme Court,

ue direct uhatswer benefits ate available to the
A

applicant shall be awailabls under the judgement

of the Hon'ble Supreme Court in the said S®L.P, In

Case the Hon'ble Supreme Court upkolda. judgament

of this Tribunal, then the applicant shall be

entitled to all consequenti^ benefits including

the pensionary and other benefits. The OA is

disposed of accordingly. No costs.

(B. K.V^ingh) (DC L. I^tehta) .
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